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Notées of the Registry Date Order of the Tribunal
L. ameteanpn 18 In 20.5.98 Heard Mr D.K.Biswas, learned counsel
orm -1 . time for the applicant and Mr G.Sarma,learned
TOF T Re Addl.C.G.S.C for the respondents.
18 AR YA This a' : : 1 ;
pplication has been submitted
IPOSD Mo dleay 8 by the licant inst the ord £
Dated ... L. .<. o2 y | applicant agains e order o
- transfer No.: PF 3(1709)97-5V111 dated
e 415 7.4.1998 (annexure-Ad) by which he has
W been transferred from AIR Agartala to
17 ‘

“AIR' Belonia. The applicant has submitted
a representation dated 23.4.98 before
the:Director General, aIR, New Delhi,
resi;ondent No.2 against the transfer

r———

order giving personal grounds. This  °

K"\Q/w\ﬁl*& 3 Ca[m!g rep;esentatlon has not been dispcsed of.
l 1 W In view of the pendency the present
NNV 2 ™~ ‘ | application is disposed of with a direc-

AV‘\ tion to respondent No.2 to dispose of
\«>\'\‘Yb ( the representation within one month from
R'Q_QJ/Q 9‘&\@,\33 , ' todé}y. Mr Biswas has raised certain new
% - ' points against the § txﬁxger order in
\9 /\' addition to the groundsyin the represen-
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"Order of the Tribunal »

Copy cf the order may be
furnished to the cocunsel
of the parties.
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'Thgation.‘He may, if desires, submit'a
'ffésh répfesentation'to the resgondents
i:"\zfizt.:‘l'lin. IO‘déys;from tcday incorﬁorating
the new grounds as may be desiréd by
 fhim. If any such representatiocn’is

received, the respondent No.2 shall
dispose of the representation t&gether
with the previeils represehtatioh within
the time mentioned above. ;

Pending disposal of the rep%esenta-
tion the respondents shall not bive
effect to the impugned order daked 7.4.98

The applicaticn is diSposed;of. No

crder as to costs. |
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